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Central Administrative Tribunal
Principal Bench

OA No0.818/2020

New Delhi, this the 14™ day of July, 2020

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. Mohd. Jamshed, Member (A)

Pankaj Sharma

S/o Shri O. P. Sharma

Working Chief Controller, Northern Railway,

Delhi Division, DRM Office,

State Entry Road, New Delhi

R/o H. No. 172/B-1,

Basant Lane, Paharganj,

New Delhi. .... Applicant.

(By Advocate : Shri M. S. Saini)
Versus

1. Union of India

through General Manager
Northern Railway HQs Office,
Baroda House, New Delhi.

2. Sr. Divisional DOM

Delhi Division, Northern Railway
DRM Office, State Entry Road,
New Delhi.

3. Sr. Divisional Personnel Officer,
Northern Railway, Delhi Division,
State Entry Road, New Delhi.

4. Chief Medical Director

Delhi Division, Northern Railway,
Divisional Hospital, New Delhi. .... Respondents.

(By Advocate : Shri Krishan Kant Sharma)
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The applicant is working as Chief Controller in the Northern

Railway and is posted at Delhi. . Through order dated 29.11.2019, he
was transferred to Tughlakabad on administrative grounds. Thereatfter,
the applicant did not join there. He submitted a representation stating
that on account of his medical problems, he wants lighter duties to be
entrusted to him and at present he is taking treatment at All India
Institute of Medical Sciences (AIIMS). He has also stated that it would
be very difficult for him to avail the medical facilities, if he is required to

report to duty at Tughalakabad.

2. The respondents went on issuing orders one after the other
requiring him to join duty, the latest one being dated 02.06.2020
requiring him to join immediately. This OA is filed challenging the order

of transfer dated 29.11.2019, and those issued subsequent thereto.

3. Notice was issued to the respondents on 23.06.2020. Today, we
heard Shri M. S. Saini, learned counsel for the applicant and Shri

Krishan Kant Sharma, learned counsel for the respondents.

4.  The applicant is working in the office at Delhi since 2004. The

impugned order is issued on administrative grounds. It may be true that
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the applicant is undergoing treatment for certain ailments. All the same

transfer, in the instant case, is to Tughlakabad, which is part of Delhi. It
cannot be said that the applicant is put to inconvenience, in any manner.
Even while attending the duties at Tughlakabad, he can avail the same

medical facilities.

5. So far as the request of the applicant to entrust him the lighter
duties is concerned, it is for the respondents to deal with the same in
accordance with the existing guidelines and procedure. Keeping the

application pending for a long time, may not be proper.

6. We, therefore, dispose of the OA declining to interfere with the
order of transfer but directing the respondents to pass orders on the
representation of the applicant for entrustment of lighter duties, within a
period of two months from the date of receipt of copy of this order. The
applicant is granted 15 days time from today to report to duty at

Tughlakabad. There shall be no order as to costs.

(Mohd. Jamshed) (Justice L. Narasimha Reddy)
Member (A) Chairman
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